322 Written Answers to [RATYA SABHA] Unstarred Questions

2.00 p.v.

The House reassembled afier lunch,
MR. DEPUTY CHAIRMAN in the Chair:

MR DEPUTY CHAIRMAN: Now, let us take up further discussion on the Motion
that the Members of the Rajya Sabha assembled in this Session are deeply grateful to
the President for the Address which he has been pleased to deliver to both Houses of
Parliament assembled together on February 23, 2015.

Now, Shri Navaneethakrishnan.

*MOTION OF THANKS ON PRESIDENT'S ADDRESS — Contd.

SHRI A, NAVANEETHAKRISHNAN (Tamil Nadu): Thank you, Mr. Deputy
Chairman, Sir.

I thank the hon. Amma for giving me this golden opportunity to speak on the
Motion thanking the hon. President for his Address. The hon. President has dealt with
as many subjects as possible in his Address. But, the importance has been given to
farmers

In para 10 of his Address he said and I quote, "Kisan 1s the sentinel of our food
security. Annadaaia Sukhibhava has been one of our fundamental civilizational values.
My Government attaches enormous important to the well-being of farmers” And,
it goes on detailing the funds provided to various schemes. My humble submission
is this. Now, Tamil Nadu is suffering without water, because there is no water in
Cauvery. In olden days, water used to flow like anything in Cauvery. But, now,
there 1s no water in Cauvery River. Hence, the hon. Amma is taking all steps to see
that water is given to farmers of Tamil Nadu. And, I may be permitted to submit
that on 04.06.1990, pursuant to the directions of the hon. Supreme Court, the Central
Govemment constituted the Cauvery Water Dispute Tribunal. On 05.02.2007, the
Tribunal rendered its final order under Section 5(2) of the Inter-State River Water
Disputes Act, 1956, As per that award, the Karnataka State shall make available 192
tme of water during the normal year and also given further directions. Further, the
Tribunal’'s Order was published in the Gazette on 19-02-2013 in pursuance of the
Supreme Court order dated 04.02.2013. But, in spite of the fact that the final order has
been Gazetted, the Constitution of Cauvery Management Board did not take place. 1
may be permitted to read the award/direction given by the Tribunal. In Chapter VIII,
Paragraph 14, the Tribunal has given the direction to the Central Government in the

*Turther discussion continued from 27th Feb., 2015
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following terms. I quote, “For this purpose, we recommend that Cauvery Management
Board on the lines of Bhakra Beas Management Board may be constituted by the
Central Government. In our opinion, the necessity of setting up a suitable mechanism
is of utmost importance besides whatever machinery is set up should be adequately
empowered to implement the Tribunal’s decision as otherwise, we are afraid, our
decision would only be on a piece of paper.” Then, Sir, I may be permitted to read
Section 6(2) of the Inter-State Water Disputes Act, 1956, which says, “The decision of
the Tribunal, after its publication in the Official Gazette by the Central Government,
under sub-section one , shall have the same force as an order or a decree of the Supreme
Court.” This 1s the Gazette Notification issued by the Central Government. After the
publication of the final order in the Gazette, it became an order or a decree of the
Supreme Court. So, now, as per the directions of hon. Amma, the State of Tamil Nadu
has moved the Supreme Court directing the Central Government to constitute the
Cauvery Management Board. But, it did not take place till date. On 10.5.2013 Tamil
Nadu’s application for setting up the Cauvery Management Board came up for hearing
before the Supreme Court. The Court recorded the submission of Additional Solicitor
General of India that follow up action pursuant to the notification dated 19.2.2013
was under active consideration of the Central Government. I would like to draw the
kind attention of the House and also of the Central Government that on 10.5.2013 the
Additional Solicitor General of India has made the submission that follow-up action
pursuant to the notification dated 19.2.2013 was under active consideration of the
Central Government. Till date, only on paper, the award was given by the Tribunal has
been gazetted. Though it has got its force of an order or a decree of the Supreme Court
of India, the Central Government did not act further. My grievance is, now, the hon.
Finance Minister has allotted ¥8.5 lakh crores towards farm credit. Various schemes
have also been mentioned in his Budget Speech. The Government is very much keen
to provide credit in the interests of the farmers. It is all right. Money 1s available, land
is available, but the water is not available in Tamil Nadu. This is our position. So, we

can’t borrow the loan. We can’t make payment of interest without doing agriculture.

Sir, more than one million acres of land is requiring water but it is not provided
because the Central Government did not constitute the Cauvery Management Board as
contemplated under the law. The rule of law has become an empty phrase in this matter.
I honestly and humbly request the Central Government that an order or a decree of the
Supreme Court 1s not enforced by the Central Government. So, at the risk of repetition,
I repeat it. Hon. Amma 1s waging an all out war to see to it that the people of Tamil
Nadu getting water and that more than one million acres of land 1s provided with
water. Because of her efforts, she got the favourable order in the Tribunal. She got the
publication too made in the Official Gazette and she also moved the Supreme Court
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seeking direction to the Central Government to constitute the Cauvery Management
Board. That did not take place till date. It is a very serious matter because the Central
Govemment 1s defying the decree passed by the Supreme Court of India.

My humble submission would be that the Central Government must take note of
this fact because more than one million acres of land is going to be barren. Several
crores of farmers will be rendered without a means of livelihood. Again, this is a
violation of Article 21 of the Constitution. Means of livelihoed of the farmers is
agriculture. You are providing for funds, but the funds can’t be availed by the farmers
in Tamil Nadu. Please do the needful because in the Presidential Address, you have
mentioned that, at the risk of reputation, I read it, ‘Kisan is the sentinel of our food
security. Annadaata Sukhibhava has been one of our fundamental civilizational values.
My Government attaches enormous importance to the well-being of farmers’ So, the
Presidential Address, as quoted by other senior colleagues, is a collective decision
of the Cabinet. Our Tamil Nadu people are suffering. Our hon. Amma is waging an
all-out war to see that whatever is needed is provided to the farmers so as to do their
agriculture. So, I humbly request the Central Government to please constitute the

Cauvery Management Board, as early as possible.

Regarding banking, I would like to draw the kind attention of the Central
Government, subject to correction and approval, to the Base I-II1 regulations, which
are governing the banking activities. It is an international regulation, which requires
that our State-run  banks have to raise T 2.4 lakh crores to comply with these
Base [-111 regulations; otherwise, it 1s not possible to run the banking activities because
the Base I-I11 regulations have to be complied with in the year 2015-16. But, I am
given to understand that two private banks are having sufficient funds to comply with
these Base I-111 regulations. It 1s leamt from the newspaper reports that it 1s very
difficult to raise this fund. Our hon. Prime Minister has implemented an innovative
scheme that each and every family must have an account with the banks. All right! we
are having an account with the bank, but whether the bank is going to run or not, that
1s the question to be answered. This is a very serious matter. It must be taken note of

by the Central Government.

Sir, with regard to the legal reforms, as the hon. President has mentioned, my
humble submission would be — regarding the alarming rate of pendency of cases—
that 30 million cases are pending as on date. Now, nearly 350 posts in the sanctioned
strength of 984 judges across 24 High Courts are vacant. In the Subordinate Courts,

there are 4,400 vacancies out of a total of 19,550. So, unless immediate steps are
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taken to fill up these vacancies, we cannot achieve anything because justice delayed
is justice denied. It is a well-known maxim. So, my humble submission would be,
the Central Government must take appropriate steps to fill up the vacancies in the
judiciary. Then, with regard to these MUDRA Bank, our Hon'ble Finance Minister has
announced a very good scheme for MSME sector. Itis a good scheme, but with regard
to the rate of interest, I would like to bring to the kind attention of this august body
that the concept of NPA, the non-performing asset, may not be applicable to MSME
sector and the agriculture sector because the poor unemployed youths are availing the
loans from the banks. Once in three months, they have to clear this interest component
or the EMI component, as agreed between the banks and the youth. So, this kind of
concept cannot be made applicable to these MSME and agriculture sector because an
unemployed graduate has no other go. There is no emplovment in the Government.
So, he 1s going for a venture. As an entrepreneur, he is availing loan, and that too, one
crore of rupees without any collateral security. This 1s a laudable thing. But, after
availing rupees one crore, within three months, he cannot fulfil this legal obligation
of making this interest component as well as, the EMI component. So it is a very
drastic. The public sector banks are earning more money from these unemployed
youths, unjustly. So, in the MUDRA Bank, the NPA concept may not be in place. This
is my humble submission.

Sir, with regard to the food security, the hon. President has also spoken in his
Address. T would say, subject to correction, that the subsidy given to agriculturists
and food security are having a nexus. It is because without subsidy the agriculturists
cannot survive in our State. Sir, with regard to the subsidy, there is an objection in
the WTO. Of course, our hon. Minister, Shrimati Nirmala Sitharaman, explained it
in unequivocal terms; even a layman can understand her words. 1 thank her for that.
But my request is that the international obligations must be made known to us; it
must be made available in the public domain because the World Trade Organisation
1s an important legal organisation. Its decisions are binding on the nation; it is having
Dispute Settlement Body and an appellate dispute settlement body, it determines the
rights of the nations, and it is binding on the nations. So, we must evolve a mechanism
as to what is happening in the WTO so as to enlighten the common man as well as the
Members of Parliament and other experts about it. So, we must evolve a mechanism so
as to make it public in a transparent manner that this is the dispute pending with regard
to India before the WTO. It would enable our people to know the actual position
because ignorance of law 1s no excuse. Likewise, what 1s happening in the WTO, what
all are the agreements available in the WTO, the nature of its effect, should be known
to us. I am saying this because it contemplates free movement of goods and persons.

The foreigners can easily reach India, but Indians cannot go to foreign countries. It is
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the ground reality, Mr. Deputy Chairman, Sir. The Indian youth want to go to foreign
countries to do work there and to earn more there. But, it is very difficult for them even
to get the passport and visa for going there. So, they should be informed how to get the
visa and what are the employment opportunities available in {oreign country. There 1s
a portal regarding export of certain vegetables, ete. But in my opinion it 1s not useful
to everybody because a large number of unemployed youth are available in India, and
they must be provided with opportunities to go to foreign countries. (Time-bell) Sir,
the passport procedure and the visa procedure must be made easy. So, I again thank
hon. Amma because her efforts to see that the Tamil Nadu people are provided with
water for irrigation must be fulfilled by the Central Government. So, I earnestly urge
the Central Government to do the needful by constituting the Cauvery Management
Board. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you very much, Mr. Navaneethakrishnan.
Now, Shri Rajeev Chandrasekhar; not present. Shri Ashwani Kumar.
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MR DEPUTY CHAIRMAN: Thank you Mr. Nagvi. Now, Shri Kiranmay Nanda.

SHRI NARESH AGRAWAL: Sir, it 1s his maiden speech. .. .(Interruptions). ..

After three years, he 1s making his maiden speech.
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SHRIMATI GUNDU SUDHARANI (Telangana): Sir, I rise to thank the hon.
President for his Address to both the Houses of Parliament. The Address has shown
us the direction, and he has rightly said that a strong beginning has been made and
the fruits of this beginning will yield results in the coming years. Sir, I appreciate
the Government for finding a way out to the various problems being faced by the
country. The hon. President has rightly said that the decentralization of power and
resources between the Union and the States 1s very important. Not only 1s devolution
of powers important, but it 1s equally important that there is devolution of more and
more resources to the States. In fact, it was the dream of our founder, late Shri N.T.
Rama Raogaru, that Government of India increases the devolution of funds from the
Centre to the States. So, certainly, we are happy and pleased with this decision. Once
States are empowered financially and administratively, we can ensure transformation
of the country, and it is precisely this objective with which the National Institution

for Transforming India, that 1s, Niti Aayog, has been constituted. 1 am happy that
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the Fourteenth Finance Commission has made a strong pitch for this and has also
recommended the flow of more and more funds to the States, as they are the blocs where
development has to take place. It is only through this that the objective of cooperative
federalism can be achieved, to have a common national agenda for development to
reach the ultimate goal of Shreshth Bharat. Sir, since the time at my disposal is very
limited; [ wish to focus on three to four issues. The first 1ssue 1s pertaining to the Smart
City programme. Hon. President has mentioned that in Para 33 of hus Address that it
1s close to finalization. When Government conceptualized to develop selected cities as
Smart Cities whose population is between 5 to 10 lakhs, I had requested that Warangal

be included in the list as it has all the requirements to become Smart City.

Warangal in Telangana is the second most important city after Hyderabad. It has
a great historical significance and 1s one of the prime education and tourist centres of
Telangana. It has National Institute of Technology, Kakatiya University, Government
and private Medical Colleges, many engineering colleges and a host of many other
institutions. It has a lot of tourist potential since it 1s a historical city. It has got the
world renowned 1,000 pillar temple. Apart from this, Warangal has enough water
resources in the form of Dharma Sagar, Vaddepalli, Bhadrakali reservoirs which helps
to supply necessary water to city. So, with more than 8 lakh population, Warangal city
is fit, geographically and demographically, to be declared as a Smart City. Hence,
I request Government of India to consider and select Warangal as one of the Smart
Cities.

The next pointI wish to make is about the long-pending demand for giving national
project status to Pranahita-Chevella. This has been the demand when AP was united
also. The project cost is estimated to be around ¥ 38,500 crores which will provide
160 tmc of water and serve 16.4 lakh acres in the water scarcity areas of Adilabad,
Karimnagar, Warangal, Nizamabad, Medak, Nalgonda and Ranga Reddy districts. It
also aims to provide drinking water to Hyderabad. So, T request Government of India

to immediately declare Pranahita- Chevella as national project.

Sir, there is a Sainik School in almost every State. Since Telangana is a newly
formed State, there is also a need to have a Sainik School here as we have the largest
Cantonment in the country at Secunderabad. The Sainik School helps the children of
in-service and ex-servicemen in Telangana. I request the Government to take it up and
start the school from the next academic session.

Sir, the Ministry of Urban Development, with a view to revitalize the heritage cities
and bring together urban planning, economic planning and heritage conservation, etc.,
has started HRIDAY. T am given to understand that Government of India has identified
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some of the cities which have historical, cultural and traditional values. Warangal is
one of the such cities and looking at its significance, Government of India has added
this as one of the 12 cities under HRIDAY. But, it was reported in the Press that it was
taken out from the final list of cities. Sir, Warangal was the capital of Kakatiya dynasty
from the 12th to the 14th centuries. There are impressive fortress, four massive stone
gateways, the Swayambhu temple dedicated to Shiva, and the Ramappa temple situated
near Ramappa Lake. The cultural and administrative distinction of the Kakatiyas was
mentioned by the famous traveller Marco Polo. Locking at its importance, T request
the Government of India to include this under the final list of HRIDAY.

I would like to compliment this Government for various initiatives taken for the

progress of the country.
With these words, I conclude my speech. Thank you.

MR. VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA) : Now, Shri Rajeev
Chandrasekhar.

SHRI RAJEEY CHANDRASEKHAR (Karnataka): Thank you, Sir, for giving
me this opportunity to rise in support of the Motion of Thanks to the President’s
Address. Sir, last year, in a similar debate, I had made no bones about my confidence
and expectations from the new Government and nine months on, | continue to remain
optimistic and confident. Sir, it 1s very important to understand that this Government
inherited an economy that was facing serious and challenging times. A headwind
itself created by many years of profligacy and poor governance and to quote a former
Chief Economic Advisor and I quote “An economy that was left weak and vulnerable
by a scorched earth management policy”. Sir, this has left a fiscal situation with the
Government having no headroom to invest or spend and years of scams and corruption
had left even the bravest of investors running for the exit doors So, whenmy colleagues
like Ashwani Kumar j1, who 1s a senior colleague, talks about increasing allocations for
Defence and other Departments, a simple question can be counter-posed to him; that is
where is the money going to come from without printing more money and therefore,
upsetting the apple-cart of inflation and affordability for consumers Sir, after almost
a decade of lost opportunities, I believe, India seems to be on the move again. At the
risk of sounding hyperbolic, the long delaved process of reshaping India’s economy

and governance 1s afoot.

Let me quote what the World Bank said. A recent World Bank Report says that
in 2017 India could grow faster than China and also that “In India, export growth has
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been robust and investor confidence has been bolstered by election of a reform-minded
Government.” The most significant act of the Prime Minister and the Government
from the word go was to involve people in this transformation and reshaping of India.
This is powerful stuff because once you get a billion people behind ideas like Swachh
Bharat, national unity, governance through Mygov.in, there is no force, political or

otherwise, that can stop such an idea.

Time has also been spent in these first nine months on a significant effort on
intemational diplomacy and the security front. By committing time early on in
his administration to securing relationships with our neighbours and establishing his
foreign policy, the Prime Minister and the Government have laid the basis of strong
and long-term economic and security ties with China, Japan, Western Europe and the
USA.

That the economic architecture is being recast 1s very, very evident from decisive
and well thought through decisions on tough 1ssues like gas pricing, labour reforms,
coal block auctions, PSUbanking reforms, etc. All of which is surly and systematically
dismantling the altar of crony capitalism that had been created over previous vears,
which was destroying the country and its Government. The ‘Make in India’ vision,
[ am very confident, will largely drive the future economic strategy, making deep
changes n taxation, labour, supply chain infrastructure, transportation, logistics, etc.
All this we have lacked for several decades, which will now help generate investments

and jobs and grow the economy.

These are still early days with the Government now presenting its first full
year Budget. TEconomy will remain the priority. Deep structural reforms are still
required to push the economy towards reforming and bringing in more efficiency
and competition, replacing crony capitalists with citizens as the beneficiaries of the
Government policy, boosting investments and creating jobs.

Again, my senior colleague, Shri Ashwani Kumar, had mentioned about
urbanization. As you know, Sir, this Government has launched a Smart Cities
programme, which is going to replace the JNNURM programme, which despite
spending 40,000 crores has still not created for us a world class city in this country.

The big game changer is the Govemment’s move towards permanently re-
architecting the Centre-State relations. The 14th Finance Commission 1s a huge
step to make cooperative federalism an economic reality, not just a reality in terms of
cemantics, but an economic reality. States and urban local bodies can increasingly
look to shaping their economic destiny and the economic destiny of their people
without the historic begging bowl approach to Delhi. Mark my words, Sir, this
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will permanently change the way States grow and progress. For the first time since
Independence, States will become responsible for their people’s fate and prosperity.
No more blaming the Centre and no more debt write-offs for discoms and other
electricity bodies that have been running inefficiently sofar. The State Governments
will now be responsible for their legacy debts and their future investments. This
will also, in my opinion, lead to the eventual dismantling of hundreds of Central
schemes and the “one shoe fits all models’ to each State investing in programmes and

infrastructure suited to its citizens and population.

Sir, let me end by saying the following, and this has been echoed by many
Members, including the President. The current alignment of external factors along
with this unprecedented mandate points to an unprecedented opportunity.  The
Budget, 2015 will set the course of delivering on that goodwill for all those who voted
in 2014 for change and growth.

Before ending, I want to again remind the Pnime Minister and the Government
about the long standing promise of ‘One Rank One Pension’. 1 hope the Defence
Minister will announce that very soon.

I end by saying this. Reshaping India after vears of corruption, neglect and easy
yet expensive political populism is not a task for the faint hearted nor is it an easy one.
There will be expected opposition from the vested interests and status quoist politics.

But, we have embarked on this, T have no doubt.

Finally, T quote what John F. Kennedy has said. He said, "The problems of this
world cannot possibly be solved by sceptics or cynics whose horizons are limited by
the obvious realities. We need men who can dream of things that never were.’

Thank you and Jai Hind.

st ele farl (SO% 1ewn): a=IETs, SUTHRE ARl A8 ied, H A
ST afcl St o SIFHATIOT B s I UQT TS S UHT A, SI SIToThd ®ls od Gid
ST, AT IEE-IFE PO * & HaE AN V& ¢, 7 V81 2 16 390 o I yaa-i a1
HUT ¥, 3 A PO T8I 31 * el SITIBT 2, 91 13818, Bl o el ol sLAR
P TAT JaaT STel ST 8, SHD AATIT 36 IhR A o T8I 61381 81 3R {34 Bl
STy fo g o 2, o1 A ag o e R xRy g &, gwh frama pe el @) 5w
IRER T B T o g, T8 A1 a1 e — H 39 WWPR B amifaad & fag Rk
T ISTERV f§U S RBTE| 81T o o, g8 el [ Tax & 7 g4 9! I $1 2,
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I WA BT S| 3T SATTATIOT & U 13 T owg o, § 9g Sl g1 5781 Pel &b g
17,830 FITETE BT & SIaR] O AT B forzn 8 A 7-8 HE T 7 3R S9! 381
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IR GTd i &, dl I8 Pls eHeY 91 38 I, ol Wdl die o 3mue? 36K IR wie
H AR G did & AR AT Yiae We &, dl A SRRacdl-sTsRRacd], 74 4 &g
TEI T2 €, 9% 317 BRI Y TRER B ARG B 3T © b 5 el T Al 7 76
YRiC o1 ded BRI e 21 I AR AT 3y o7 T2 21 BG ©, AUt BEa g, |
ST &G ST & 3 8 TR 7 319 76 WRic @& 21 17,830 Trmae fAoret ier ¢
g ol G H 7% R 9 el Bl ATed T8 1 %, 3RR ATTH U1 BIg UHT I 14 B, a1
qar S

HEIG, H dadl g 7 & * &l gaad a1 S, T S, G SRl W el 2y
ST SITHATT & U 18 TR SRy, 7 A1sdl § & 53 agd &I 3 S|l oy, SR 59
LB DT BT O] 3R Aears &7 SiSTol ATTHT 21 ST S8 Pl {4 arafier 7
BN fepamara a7 TaTTel! weIf BT e 21 24 Riawaw, 2014 &1 7 AT B H7
e & be1 | @ifid o fear o9 A dgr 8l gu o, 94d 9 98 usd Hird A
Y || ) ERBR F BIST ST T AT DRISI-3Rd] fpaiHiey, @l e iley &1 g3t
T el FF HITSl 1 BEITH TEd YT AT, THb I AT Tebed T e H ATed, 1 araH 7]
T epal &1 2fIY 31 I8 T 81T ST 98 I, 9 3MTT GX-GX P e 3dT- T
TET oMl 3R S ITa-AikreI S5 3 o, 78 OIS fRm &l 3R 98 Usd MR H
ag1 UE T, 1 SHD] dRITD] 7 (B 217, 3N ITH1 T=IETE o, U¥ AT FAT HEAT
2 T S1d #ret e 2ot e W uge T, 99 21U U 9 G9fed e Bl gearg
Tl o, ot ofaRer o &) 9giad w9 @5l ugd €1 2 91 v IR SHFERT 9
TG Tol (e iy || ) §RBR B, [T S 9ISt A7 3R a8f 59 v Ugd Y
for ardt redart 521 @1 2, 1 S R $Y Y gU 21 HEl wH-sA A1 B Afe,
oo dlbifsyieny dgifer o1 a1d @wd § b 59+ 98 |wa @ i 2y ga-r e
T Fifery & 28 e AR OS] ... (@EEM)... 110 STav 7% SR GRIGHR 8 70 oW
H 991 (I, 170 STax U dvd @¥igdmy g7 70 9921 H 9971 2 50 STaw |
wdlgamv 3y 60 vuRl H 4 v8 87 g d aroie # g anen g1 2ngdt e wlefl-
1) ST UG B UIYT H bl ST a1 3y * g1,% xR g1l * = sy tar fapar,* @)
o8 I =el ¥ B 3} AT * Bl #1197 S, 3R P1E 2ATIR] BT 3fR aMYe SR Bl
Tt B, 1o 7 OHSI STl 31 SR, A 5761 BTad I8 © i @éied 8 50 STe”
TR A, 99 2 60 TR H 3R FEd 2 [ e U iforr & e | a1 o e e
wrg, el o1 fawr g1, A, 181 -agd 1 fem1g e wis, e sIeT R Ad|
B181 ofd A od foigre el ard exd 2, 913 dlamud] wid) o1 e §, s e ang
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AT R B T8 FTP N1 BT AT &, FoRT 7 &-7-% IR P BT & (9 A1 e b aiey
ST AT 89 2, ARG S9N DR IS, ST DIAT 8 © 1 oTd &7 A1 of Uep-Udn 311G HT
Pl o9 e 3fiX TRaR § 3R UTa o 8, a1 15 org fBew 15 Jdrg 91 gis g,

S ER H AT IHB AMDBR AN+ W ATy, g% W It a1 121 . (HIHH)... T
T * PRI TS|

IUMURAEL (ST. TITRRC SfeAn: TG i, * I S 2

sft g foar): * ot 21 39 39 Raemws g@raa @t 21 sl e de
EIERIE

HH Bl HaArerd § Iod #30 (3f qEaR e Awdh: 2 dhiferet 3t ara T2
PYIE B, A De B o [ U8 g uifamd] 21 L. (). .

SYHATEIE (ST. AITRE FfEAN: WRBR & 9N # I8 D=1 19 721 21

sft yalg faawt: areer gred, oig 2ima g9 €] @ud, di 94 Marda 31 # * @l s
8 ¥ WHR ®F qdl gl

SUHUEIE (ST. AR FfeA: 4 * dg &1 ) ge 7] &) sy

sftomg forart: 7 = IRBR T ST, GIRT & * AR aTd | TRBN HE ol g 3(*
G AET 0, A1 * eaRr @F odl gl

IIUEIE (ST GIARMEY STfed): 37 i afaamieRaa 2, 7 swiie @
% fop oy &g Wi a1 7 &2, o o 89 Frera & forg arer g g

sft ymie foam: amo w1 Frord, e w8 i, wa Frerfa L @aEmE)...
AR, . (FTIT)...
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¥ (et & fory &g SaT &l
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st gele fart: oot AEd, TH 5% * HEA, T = DAL, | Do G IghY 99
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IUAVETE (ST, GIATRIICT STEAT): 319 3T 379+ 7vg & a1 oy, fomRy fa o
o Heb b 217 g1 =1 dled

oft wig @R ey, S9@) YEpise 991 g @ wHe w Pl e, o #
BT 31 ¥B1 &, U1 Db 319§l G o | Higd, 418 agia, (& d ar a) e dqday,
A$-A3 W RATUgHDY Byl A AT .. (FIT)...

e 3R IRIR Hearor T (2 STd UhTeT A): SUTHRAe Tgicd, U8 T
3ME B ...(FAYT)... ST T Ih I YHIS 1, T Sl =l 2l

sft ydig faart: @8 forw 9w anerg 227 99 fomefY w1 = € =1t forem) <mew, 9 fom
T AR A AT G (T,

aft ST HT AZE: 3T g TN f$Tm e wiau

S1. =ed o (wea uew): o9 9T offeY 918 AaerdY 91d HRal B, a9 2 A
s @l 91a i el

sft viig forart: w1g et @ widlvge @ fern 22 1am not yielding.

ft ST ThTeT 2T 3FR § 5 g, [ SeTcb [AIIGT ol 1S 918 agThy d1dt 38 2, 319
g 1 1 971 87 U BIS 91 0TS g1 2l
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SR =it B €1 4 3-8 718 e a8l &, ..(AaET). .

3} GRTT wehTen AL A 4t et a1 7 72 forem, S S o sy ?
ft yle ferart: agd sreer al

3} AT FhTe AL 5T -95d HRATG|
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ITAVETE (ST, TR SAfCAT): TaehT TaRe Sl ¥ 3T 5T a1 WY WRea
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sft oeg frart: A Suwwesr Si), § Rich 2e @w ve1 g I 99 99 ug @w
ST T fob 2R R IR 99 s d1 gifhed ™ w21 SoIhY gHR] 9% A8l
STl 2rR FHR eT oI U O G |1 89 Jie R d ag oigdl, fier 31 et 9
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[+t ot ferami]

el U8 dad gy g9 1 vl & 6 T we A forae wiiel & o oy €, 9 fied g9
1] ® 41 T2 3y 911 AR, o wnat frod 11 7291 7 a1 gan € weed @1,
fora mian @1 ¥1ie I gS €, WRIER, 98 P el gs ofll a1 = s a1 fhe A @
g, 9 i T e, dfer o7 19 ¥ s o <1 € 91 w4l-@H o ari wesl TSl
&1 aRe g emuenr? =) aR= © v, Uk 9gd 99 7dr o Wi § €1 ef) fb iy
H T @ HE g9 arfey, wRd &1 sier g Ayl dfdT S gl 18 Sed )
Ao 95 & T It 19 d9l WfhT ST WX 997 91 5 Hdy H J ARd &
fere & anfepe 164(2) B ek B T8l § - Wrgfed IeRallRic, di de ) 3
BT FATT T2 1 2, Tl =Rt @1 a2 =121 =, fomeft wiardt o1 sy 121 2, fopeft =i
T AT 2] 2, AR P AT P 3R Fraffe g1 v #1981 3R SR 4
riferyden g giar e, dl gud foy d wifdsed ™ @l a=rarg < v2 €1 g~arg fhanid @
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et formig Y ), o1s widt @1 noduaT 27 ug anféwmd 164(2) wear 2 o edfdea
Jeifafad, mfee WU 3 ey STRER €1 WK A W AEW € a7 RSl S Ao
TEd T AERN B 39 Afrsa I Fara |1, araw o A1, a1 Afee SoRalid
& Riera & fewe ¥ 39 91 & foay ey wiela 2 F3enfe wy 3 & orr g7a
@RI | garT a1 HRE d Rl T wxrn, wRe & Matae e < T8 arn, 2
ancafa & TeHIBTH U GA1d DRI 93 gU S| AU d12AGd ©, dHl qr-ddt @)
R, ) TR el aTell SRR w5l ded o, TH 81 @s 8 81 R 9ed 91g oy
I ARI TRER TR 21 B 81 AR o6 Plg BURIT a¥fel ] Rl 2| B ] AT b
IE 9T9-9CT B IRBR Bls TATE 21 AT g 1 94 Pl w1 1, =12 Sfei Amh!
RRTST e Ty #1s o< 81 371% I0eh 916 319 fHer 77 & 81 f a9, &4 gl
gl 2l alR= 2 2myd1? A€l R 2 ATYPB)? (T BIEE... H 2A10d dgT arsdl
g 9gd &l famande .. s gd)... arwaaw, g1 e g4 g arosfl pur i < <)
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AR, O & soldb A1 ] 910 dhed & o1 9 bed 21 b 2N g0 §e fdhar di
AT WERT vindictiveness T T T BA1 3N, TAD] A 1, TS I8 YICT a1 & oI 7SI
3 TRl S T 3R = ST, ST BT © Bl oAl 373, B 330 sl ep 711, 9 27
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1 fmEargde orR foeelt 1 ik ar 31, f o g fo fea S fiea A g €, sww A an
PO-T-FO ol AMTD] FHFT BT ST T

[sf Sgrwafa diordiT g

ST a8, i AEmfus @1 erkn o151 eflor BR S 98 IRPR S THd T8l
Bl gddl ol U8 dldbdd & 3R dihds d w3l TRIgR 81T © 954 o [y, afhe e
o) wepR H dr o feam @ o Hall dar 9 gu E el @ foran o ver @ wgl ww
AR F1 I @11 TSI, G G, w1 BT 59 uR iE 21§ sadr €l s
T § T T T 33T g% IR AT S A A A7 oY geeT § offdn gttt
1 gl R 2, golulerl & foy e 22 2 el gollufai & g aar o <@l 2
Teafcl o TN OR R I & i aIeR @b SR gU § dedl aedl g &
21 fopef) * o waras | waIg1 pw 81 81 g

SHRI JOY ABRAHAM (Kerala): Mr. Deputy Chairman, Sir, I thank you very
much for giving me the opportunity to speak on the President’s Address. Sir, I have
perused the Address made by His Excellency, the President very carefully, and I found
several programmes in that Address. Some are old; some are new; some are renamed
in Hindi; some are continued with an orientation. But I am happy to say that there is
a commitment that MNREGA and DBTP will be continued with renewed vigour. 1
congratulate the Government for that statement.

Sir, regarding MNREGA, I congratulate again the Government for not substituting
Mahatma Gandhi’s name. [ have a suggestion to revitalize the MNREGA, a prestigious
Programme launched by the UPA Government. The Kerala Govemment has put
forward a proposition that dairy farming should also be included under Schedule 1
of MNREGA Act. See, there are thousands and thousands of agriculturists whose
livelihood is dairy farming. And dairy farming includes activities such as cleaning the
cattle shed, and alse cleaning the animals, feeding the cattle, and milking the cattle.
So, my humble suggestion is that farmers who rear at least two milch animals and pour
at least ten litres of milk for 150 days in a vear may be provided wages for 100 days
under MNREGA.

Sir, my second proposal is regarding the DBTP, also a prestigious programme
launched by the UPA Government. The Scheme is widely being implemented
regarding the supply of LPG cylinders The subsidized L.LPG cylinder price has got two
components. One is its basic price component, and the other is the subsidy component.
The consumer has to remit both these components, the basic price component and the
subsidy component to take delivery of a cylinder. The Programme is that the consumer

*Expunged as ordered by the Chair.



354  Motion of thanks on [RATYA SABHA] President’s Address

[Shri Joy Abraham |

will get back the subsidy component through his bank account. See, Government, at
times, reduces the price of subsidized L.PG cylinders When reduction in the subsidized
cylinder is announced by the Government, it is a pity that the benefit is not passed on
to the consumer; the basic price component remains intact. The companies” interest 1s
protected, not the consumers’. So, my suggestion is, this is gross injustice. This is none
other than looting by the companies. The Government should give strict instructions
that the benefit of this reduction in the price of LPG cylinders should also be passed on
to the consumers under the DBTP Scheme.

Sir, then, regarding this “Make in India” Programme, [ welcome the Programme.
It is a new programme conceived by the hon. Prime Minister, which aims to transform
India into a manufacturing hub. It is a good idea. [ once again welcome it. But 1
have to say that even though I have appreciation for the programme, I have also
apprehensions. “Make in India” should not be at the expense of the farming community.
Sir, the interests of agriculturists and cultivators of this country should be protected.
The Government has a duty to ensure reasonable remuneration for the products of
agriculturists. Cultivators should be protected and encouraged. 1 request the hon.
Prime Minister to bring one more slogan, at par with the "Make in India’, and it should
be 'Grow in India'. The slogans '"Make n India’ and 'Grow in India' should coexist.
The Government should encourage the agriculturists to grow more food, grow more
industrial raw materials like rubber which will bring self-sufficiency in essential
commodities like foodgrains and will also help in saving precious foreign exchange
on strategic industrial raw materials like rubber. So, my humble request is that like
this 'Make in India' slogan, the Prime Minister should also put forward 'Grow in India'

slogan to encourage the farming community of this country. Thank you, Sir.

sfell Yol aifed (FeRTe): SoerAmfa Sft, # angeT o) araet ot @1 g=rEe
&1 Argt, e taote 9 st gt Aemfe wrgufa oft o arfreor i e e @
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T2 9, 79 T4 I AR 6T ST 81 ¥t oY, wRIfs a8 U U R 907 o1 B a1 S 31
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SHRI PYARIMOHAN MOHAPATRA (Odisha): Mr. Vice-Chairman, Sir, I thank
you for the opportunity given to me. Everyone is talking about farmers All of us are

worried about the farmers Eleven years, eleven President's Addresses [ have listened

to, the core economic 1ssue 1s the same; the core criticism 1s the same, that farmers
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are neglected. Alot of it is said, a lot of money is allotted, but one fundamental fact
that 1s lost sight of 1s that farmers live in villages. The Shrestha Bharat, our India, the
great India, that you have started to explore in your journey, that India also lives in
villages. All of us, whether we are living in urban areas or elsewhere, or even abroad,
our heart is in our own villages. And, yet, we have destroyed the villages by creating
a conglomeration of villages as gram panchayats. Sir, panchayats were there in our
villages for thousands of years my request is, vou will never get a great India — this
will become * as it has been * over decades, the so-called economic development
— until you empower the villages. You leave the powers to them. Why should vou
have the powers in Delhi? Why should you have all the powers in State Capitals?
Push the powers to the villages and only then will the farmers” lot improve. Give them
the production function which they are having, encourage processing function and
distribution function, then marketing of their products will happen over there. Why
should they go to a miller’s place? Let it be procured there in the village itself and
let the administrators go to the village and look at the people’s problems instead of
people running to Government offices, to mai baaps. Let mai baaps now become
sevaks and go to the villages and let the villagers become the sashaks, the rulers.

Without that, all concepts of economic development are *.

Then, you talk of ‘Make in India.” Now “Make in India’ was being referred to
by my friend over there. Is “Make in India’ supposed to be big manufacturing units
by big corporates? This has been the strain — pardon me for saying so — bevond
political overtones in all the President’s Addresses [ have seen in eleven years. You
have been with corporates; they are with corporates. Because of our electoral system,
if corporate funding 1s not there, you don’t win elections. You can not fight elections.
Therefore, you have to support corporates. I have no problem with corporates. Let
big industries thrive. But our salvation is not in the corporates. Our salvation lies in
micro, small and medium industries which even now contribute maximum to GDE,
maximum to implement and exports and, therefore, maximum to development. The
skill development is fine. But where is the emphasis in the President’s Address on

micro, small and medium industries? Kindly restore the emphasis.

Then, the acceptance of recommendations of Finance Commission has been
shown as an achievement. It has been the convention that without any exception,
the recommendations are accepted. So, nothing big has been done. But the way you
hand-over with the right hand and take away with the left hand, takes away all your

*Expunged as ordered by the Chair.
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pretensions of handing over some financial powers or financial resources to the States.
You have shifted the schemes to the States. You have reduced the percentage of Central
allocation in some cases, and now your Pay Commission will come. In this House, 1
have repeatedly stressed in the past that when you have a Pay Commission, please
consult the States. Thev are affected. They are more affected than the Centre because
you can collect, you can afford to be very generous like Mughal Emperors, but the
States do not have all that resource and every time there has been a Pay Commission
— and a generous Pay Commission by a generous Government of India — the States
have gone bankrupt, and then you impose financial discipline. Yousay, “have financial
responsibility and management laws.” Why do you create that condition in the first
place? Why is that for five or six per cent of Government employees you sacrifice
the interest of the whole nation? I don’t understand it. As a bureaucrat, I could never
understand why the people who are elected to represent the country, represent the
countrymen, spend so much on the administrators It is not desirable. When vou
consider the Pay Commission recommendations, please think on these lines. (Time-

bell rings) Sir, I would make just two other points and close.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You may speak for one more
minute.

SHRI PYARTMOHAN MOHAPATRA: Then, Sir, the hon. Prime had made a
statement in Jammu. I liked that statement: "% 519 Wt @is 37 o 3, 1R 701
AT 21" Very good! 3FR RIFAT 1o 31Tl 2, 91 990 U 81 e} 2, 915 Favl Then
why are you favouring either States being in the NDA or States going in for elections,

where elections are due within the next one year, to the exclusion of others? 1 am not
blaming the States. For instance, my friend here has spoken about Odisha. He has

explained things, but [ am not going to explain.
THE VICE-CHATRMAN (SHRI TIRUCHI SIVA): Please be precise.

SHRI PYARIMOHAN MOHAPATRA: Please look at the tricolour and treat
everyone the same way. Now, I will come to a very major point. The farmer lives in
the villages.

THE VICE-CHATRMAN (SHRI TIRUCHI SIVA): Your time 1s up.

SHRI PYARTMOHAN MOHAPATRA: Sir, I have started and I shall end with
this point.

The farmer lives in the villages. I had told my friend, Mr. Jairam Ramesh, at that
time, to end all controversies. We are all playing with unrealities. Protect the farmer

from himself at the time of land acquisition. Let us say somebody offers ¥ five lakhs
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or even fifteen lakhs per acre to the farmer; the farmer takes it and hands over the land.
Now, who is he? The title of the land may belong to him, but the land was with his
family for generations and is expected to be there for generations. When I give my
house up, say a corporate takes my house, he takes it onrent. Why should he not take

the land on rent?

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please wind up,
Mr. Mchapatra.

SHRI PYARTMOHAN MOHAPATRA: Let the land be taken on annual rent.
They don't need the title. T have written to the Prime Minister, elaborately, on this and
[ would request that this be considered. That would end all controversies related to the
Land Acquisition Bill.

Thank vou, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Mr. Mohapatra.
Now, Dr. K. V.P. Ramachandra Rao, to speak in Telugu.

DR. K. VP RAMACHANDRA RAO (Telangana): *Hon’ble Vice Chairman
Sir, 1 am elected for the second term to the Rajya Sabha from the Umited Andhra
Pradesh. After the bifurcation of the State by the Parliament under Article 3, [ am now
representing the state of Telangana. Sir, we are all aware that the Hon’ble President’s
address is a prior approved speech by the cabinet including commas and full stops and
it is just voiced by the Hon’ble President. We all know it, yet we thank the Hon’ble
President for his address to both the Houses of the Parliament. It is our custom and

tradition which will continue.

After a close study of the Hon’ble President’s address, T found the mention of
the names of the two States Andhra Pradesh and Telangana only once in the 47th
paragraph of the speech. Even that is with reference to the Hudhud cyclone which hit
Andhra Pradesh, mainly Northern Andhra Pradesh and Odisha, causing huge loss of
sixty one thousand crores of rupees to Andhra Pradesh alone. With one time reference
of the two states Andhra Pradesh and Telangana indicates the absence of importance by
the cabinet. The promises made towards the development of the state during the time
of bifurcation are being side lined and are being neglected. This is totally overlooked
in the Hon’ble President’s Address. Through you Sir I bring it to the notice of this

House by making mention of these.

*English translation of the original speech made in Telugu.
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Our Prime-Minister and the then Prime Ministerial candidate for BJP and NDA,
Shri Narendra Modi, had promised in Tirupati, a world renowned religious place in
the presence of Lord Venkateswara Swamy that he would take all measures needed for
the development of the state of Andhra Pradesh and also gave an assurance that every
support needed for the building of the Capital city would be taken care of.

But Sir, unfortunately in the Hon’ble President’s address there is no mention
of Andhra Pradesh or of building of its Capital city. Sir, the Andhra Pradesh State
Reorganization Act, 2014 lacks spirit of constitution. That day, irrespective of
political Parties, Hon’ble Members of Parliament from Andhra region opposed the bill
unanimously both in Lok Sabhaand Rajya Sabha, and also said that it is unconstitutional
and 1s mproper to do so. Unfortunately both the houses have passed the bill amid
confusing circumstances though it was mentioned by the members that the bill was
opposed by the Andhra Pradesh Assembly. Sir, that day when no confidence motion
was brought genuinely, the members who brought the motion were suspended. The
atmosphere in the house that day was too tense. Shri Narayan Rao, Hon ble Member
of Parliament from TDP representing my constituency had fallen sick as was rushed to
the hospital in Mumbai where he was operated. Sir, [ am bringing these 1ssues for your
recollection now, to remind you that the bill was passed under such circumstances.
The NDA which promised to amend the bill and give justice to the two states and lead
them towards development is in power today. Sir, at present NDA without showing
any consideration for the two newly formed states is silent to the injustice caused to
the states. There is not even a mention of their problems in the Hon’ble President’s
address. Last year, on 20th February, this bill was passed in Rajya Sabha. Though,
myself being a responsible member of the party, I opposed the decision of the UPA,
under the leadership of our most respected leader Smt. Soma Gandhi. I became sick in
this House and on the advice of the Hon ble Deputy Chairman Shn P J. Kurien, I was
rushed to the hospital.

SURTHTERIET HEIG2, 3T Tdhd | Tred I et @1 12 e R g

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have been given seven
minutes.

DR. K. VP RAMACHANDRA RAO: My Party should get, at least, half-an-hour
mare.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Your Party has three more
Members to speak.

DR. K. VP RAMACHANDRA RAO: Sir, please see the records. Mr. Nagvi's

Party has been given 12 minutes more, and I am the last speaker from my Party.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Your Party has three more
speakers The time allotted to you is seven minutes. Please try to conclude.

DR. K. VP RAMACHANDRA RAO: No, Sir; please see the record. My Party
is a major party. You gave twelve minutes more to Mr. Nagvi’s Party than the time
allotted. My Party should be given, at least, half-an-hour more than the time allotted.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Time left is 11 minutes,
Dr. Rao, and you have got three more speakers.

DR. K. VP RAMACHANDRA RAO: * Sir, today a hilarious incident took place
in Lok Sabha. Its better [ tell it in English. For safeguarding the benefits of Andhra
Pradesh, the strength of the Members of the Legislative Council was increased from
50to 58. Our Hon’ble Home Minister introduced this bill. Nobody from the State wants
this bill. There 1s no benefit to either the state or its people by just increasing the number
of ML.C’s from 30 to 58. What people of Andhra Pradesh needs 1s Polavaram project
and Special Status for the State. What Andhra Pradesh needs today is tax concession
for the backward districts of Rayalaseema and Northern Andhra Pradesh. Sir, What
Andhra needs now is increase in the number of Airports and Ports. Polavaram project
which is a lifeline to the Andhra Pradesh State needs to be brought under National

Project and mentioned in the extra ordinary gazette notification.
You please look Sir, It is in the Article 90.

This special status is mentioned in the extra ordinary gazette in Article 46. Railway
zone is given. 3ir, 4000 MW of power is promised for Telangana but today farmers of
the State are facing problems because of acute power shortage. If Polavaram Project
is sanctioned hundred crore rupees per year it will take life time for completion of the
project.

THE VICE-CHATRMAN (SHRI TIRUCHI SIVA): Thank you, Dr. Rao. Please
wind up. ...(Interruptions)... You have taken three more minutes. ...(Interruptions)...
Kindly conclude, Dr. Rao. ...(Interruptions)... Your party has got three more Members
to speak.

DR. K.V.P RAMACHANDRA RAQO: *Sir, Polavaram project is proposed to link
two rivers Godavari and Krishna and this project 1s first of its kind in the country.
Sir, this project 1s also proposed to generate 950 MW of power. All these have to be
completed and in this regard our party president Shrimati Sonia Gandhi has written
letters addressing the Hon’ble Prime-Minister in the months of June and February

* English translation of the original speech made in Telugu.
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requesting for the early completion of the projects. | remind the NDA government that
these promises were made not by us but by them.

Sir, I request to verify the records of the last two sessions both in Lok Sabha and
Rajya Sabha. Not even a single Member of Parliament has asked for this. You have
passed this Bill and today only a few lakh rupees have been allocated for developing
Visakhapatanam as a smart city. Is it a charity Sir? By asking us to complete the
Metro Project and just allocating Fifty Lakh Rupees makes an impression that this
Govemment is considering the people of Visakhapatnam, Vijayawada and rest of the

people from Andhra Pradesh as beggars.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thankyou. ...(Interruptions)...
Please conclude. I am going to call the next speaker.

DR. K. VP RAMACIHANDRARAQ: * Sir, one minute. cne minute,

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Your points are well taken.
Now, Shri Balwinder Singh Bhunder.

DR. K.V.P RAMACHANDRA RAO: #Sir, only one more minute.
THE VICE-CHAIRMAN (SHRI TIRUCHI STVA): Dr. Rao, please conclude.
DR. K.V.P RAMACHANDRA RAO: Sir, give me one minute more.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You were allowed seven
minutes. You have taken five minutes more and you have spoken for twelve minutes.
There are three more speakers from your party, and, vour party is left with no time.
...(Interruptions)... Okay, take just one minute more, and, conclude.

DR. K. VP RAMACHANDRA RAQ: *S5ir, T want to make it clear that we do
not need an increase in the seats of MLC. Sir, because of their mistake our party
is no more in our State. Sir, we need special status for the State of Andhra Pradesh
immediately. Telangana should be given 4000 MW of power. Northern Andhra and
Rayalseema should be given Tax concession. The building up of Dugarajapatnam
port and Kadapa Steel Factory should be facilitated. Apart from all these, the promised
revenue budget by the central government has to be given immediately. All promises
made for building the capital city should be fulfilled. None of these were mentioned in
the Hon’ble President’s address and this NDA government is causing inconvenience
to the State.

Sir, in order to resolve disputes in unnecessary matters and also to find a way to

avoid further disputes between the two States, Central Government should act as the
* English translation of the original speech made in Telugu.
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head of the family and provide justice to both the States. All the promises made during
the time of Andhra Pradesh State Reorganization Bill should be pursued once again
and be given to Andhra Pradesh. Sir, we are not asking for anything new. We are not
asking for the impossible. The NDA government which forcibly made the bifurcation
act then, should not withdraw from its promises now. All the promises made during the
bifurcation act have to be implemented immediately.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please wind up.
...(Interruptions)...

SHRI ANAND SHARMA (Rajasthan): Sir, we have time. He may be given five
more minutes.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, no; no time is left. You
have got three more speakers.

SHRI ANAND SHARMA: One is not present. We have time.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have got only five more
minutes.

SHRI ANAND SHARMA: No, no, we have a couple of minutes more.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have five more minutes
and you have got three more speakers, Anandji. Mr. Seelam is there, Ms. Vijaylaxmi
1s there and Mr. Praveen Rashtrapal 1s there. ...(Interrupiions)... So, he has concluded.
Thank you very much. Now, Mr. Balwinder Singh Bhunder.
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THE VICE-CHATRMAN (SHRI TIRUCHI SIVA): Please wind up.
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THE VICE-CHATRMAN (SHRI TIRUCHI SIVA): Please conclude.

oft garfiex fe fev: sufery a9 wRer @ Nadve 81 g8 984 e ®gH 3oy
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SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I rise to thank the hon.
President for his Address to both Houses of Parliament assembled together on February
23rd.

Sir, as some of the hon. Members have mentioned, the President’s Address reflects
the thinking of the Government, the process in which they are planning to administer
Justice to various sections and uphold the Constitution.

[MR. DEPUTY CHAIRMAN in the Chair]

Sir, all these things are reflected in the speech of the hon. President. 1 am
constrained to mention that this Government has failed to incorporate the promises.
We have heard Dr. Ramachandra Rao explaining the provisions of the Andhra Pradesh
Reorganisation Bill. Sir, how many minutes do I have? If the Chair permits, I will have
tore-apportion my time. If the bell rings suddenly, it disturbs my thought process. So,

I will have fifteen minutes.

Sir, as you are aware, [ would like to speak on the Andhra Pradesh Reorganisation
Bill and then, about the feeling of insecurity among the marginalised sections which

the Rashtrapati’s Speech has failed to mention.

Firstly, Sir, as you are aware, during the debate on the Andhra Pradesh
Reorganisation Bill, every Member of the House witnessed the promises made by
the Government. Apart from the provisions in the Bill, there are six items which the
then hon. Prime Minister made. One 1is the special category status to 13 districts of
successor State of Andhra Pradesh. Second is fiscal incentives and tax concessions on
the lines of Himachal Pradesh. Third is a special package on the lines of Bundelkhand
and KBK districts in respect of the backward regions of the State comprising seven
districts — four districts of Rayalseema and three districts of North Coastal. The fourth
point is, because Hyderabad is going to be given to Telangana, there is going to be
316,000 crore deficit.  So, it was resolved to provide not less than 10,000 crore in
the first year and request the Fourteenth Finance Commission to compensate the loss
till the revenues are achieved for a period of five to ten years Then, Sir, there is also a
special provision to see that all the seven mandals should be included in the Polavaram
project areas because earlier in the Bill, those seven mandals were not part of Andhra
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Pradesh. What happened was that it was difficult to take because submerged area was
on the one side and the project is on the other side. So, we made a plea that those
seven mandals should also be included. That was also agreed. The sixth one is to
create a special cell in the Planning Commission to monitor the progress of not only
these five assurances but also the contents and the provisions of the Andhra Pradesh
Reorganisation Act, 2014

Sir, having said that, on that day, in the Treasury Benches, some of my colleagues
were Ministers. They explained the circumstances under which this bifurcation Act
was to be brought before this House. Every political party had agreed and the Congress
Party was the last party to agree to the bifurcation. It was with great pain that the
Congress Party, the UPA, has done it. But, while doing so, they ensured that the future
of Andhra Pradesh 1s ensured through the various provisions of the Bill. Sir, if you look
at that Bill, you will find that never in the history, while State partitions were made, 14
national institutes were provided like the Indian Institute of Technology, IT1Ts, IISERs,
the Central Universities, the Agricultural University, the Petroleum Umniversity and
ATIMS-like institutes and also, the petroleum corridor, the Visakhapatnam-Chennai
industrial corridor, etc. All those provisions have been incorporated with a view to see
that Andhra Pradesh is not denied. For whole 40 years, we concentrated in and around
Hyderabad. So, to compensate that, to encourage industrialisation and to encourage
investment in that region, all these provisions have been made. Sir, having said that,
provisions were made for three international airports, one port at Dugarajapatnam and
to develop appropriate ports at various places in the vast coastal region. Having said
that, leaders of the various political parties spoke with abundant commitment that
Andhra Pradesh is going to become bankrupt, and it needs to be removed. That was
the commitment of leaders of various parties who spoke. Then, one of my senior
colleagues, who is the BIP leader and now a Cabinet Minister, hon. Shri Venkaiah
Naidu, made a comment. The leaders of the Opposition were taken on board by the
Group of Ministers while formulating the Bill. Tt is not that they have been ignored.
Everybody 1s aware and five crore people of Andhra Pradesh are aware that one day
partition is going to be a reality. But they all made the Congress Party a scapegoat.
They said that the Congress Party is a villain of the piece. Then, they defeated us. We
have accepted that verdict. We could not properly articulate under what circumstances
it had to be done, and what is the benefit that Andhra Pradesh is going to get out of the
bifurcation. In the coming ten years history would judge on whatever promises were
made. Whatever provisions were made in the A.P. Reorganisation Act, those need to
be implemented with sincerity and commitment. Then, Andhra Pradesh State would
become number one destination for investment. Mr. Venkaiah Naidu had ridiculed the

provisions made in the Act. He said, "Special status for five vears was not enough.
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We are coming to power in two to three months. We will make it 15 years. We need
it, at least for 10-15 vears.” That was the commitment. We said that commitment was
excellent. Mr. Venkaiah Naidu is a senior leader. He was the BIP President. At one
point we thought that it would matter when he said so. He goes to Andhra Pradesh
and says, he assures, reassures and again reassures "I am the responsible person to
make all the provisions in the Act, and 1 also made the then Prime Minister to say
these things. The credit should go to me." Fine, we agree. No problem. Whoever
takes credit, we are not interested. But please deliver what you have said. Please keep
your commitments. S0, these are the important points as far as we are concerned. But
the President's Speech failed to mention any of these commitments. We expected this
Government to reflect on those commitments by saying one word in the Rashtrapati's
Speech that these are the commitments, and they are going to implement them. If they
have put a timeframe to implement these commitments, we would have been happy.
Unfortunately the five crore Telugu people have been let down by this Government.
Unfortunately, Mr. Venkaiah Naidu is not present now in the House. I would have
appreciated if he were present. He must understand that how people of Andhra
Pradesh have been cheated. They have been deprived. They are agonised. Now, he
said, "We have to examine the applicability of various clauses. “We have to examine
the possibility of implementation. We have to seek the acceptability of all the States.
What 1s the credibility? What 1s the reliability of his statement? 1 am sorry to say that
if they do not implement the provisions of the Act, his party would become a hability
to the State of Andhra Pradesh. T don't want that to happen. The Rashtrapati's speech
has failed to reflect the expectations of the people of Andhra Pradesh. They failed to
reflect the commitments made by this Government. We are very disappointed. We

expect the Government to rectify their mistakes.”

The second point is, Rashtrapati's Speech has failed to inspire confidence among
the weaker sections and the marginalised sections. I will tell you one example. The SCs/
STs and minorities, especially the Christian minority, are marginalised. Unfortunately
on 1st December, 2014 a Church was burnt in Delhi. Then, on 24th December, the
Prime Minister had called in the senior Bishops. I do not know what he has told them.
They became spellbound. They were shocked. The Christmas festival had become a
very silent affair. 1 have been in Delhi for the last 25 years What happened? Why 1s
there so much secrecy? The Prime Minister comes and says very, very good things.
We believe him. We, in the Congress Party, believe everybody unless he proves
himself otherwise. He is proving to be otherwise! Nothing happened! A Special
Investigation Team was formed. What is the progress? It has been 87 days from the
1st of December to 23rd February; no progress has been reported. What confidence
will you instill among the Christian minorities in this country?
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Sir, this Prime Minister wears very good dress and makes very good address. 1
am sorry to say this. I don't wish to criticize him. T appreciate the dress, I appreciate
the address, but I also want to appreciate the delivery. What they say and what they
do is totally different. That makes us sad. That makes us very, very insecure in
this country. He should do what he savs. Then, Sir, the Rashtrapati's Address fails
to inspire the dafits and the tribal community. T will give you three-four examples.
Sir, there 1s the slogan 'sabke saath sabka vikaas'. Where 1s the vikaas? There are
some human development indices concerning members of the general public and the
Scheduled Castes and Scheduled Tribes. With that in mind, the then Prime Minister,
Shrimati Indira Gandhi, had brought, what 1s called, the Special Component Plan and
the Tribal Sub-Plan. The Scheme was to allocate population-equivalent percentage of
Plan funds for meeting and bridging the gap in the socio-economic indices. SC/STs
lag behind in education; they lag behind in health indices. So, the human development
indices need to be enhanced. The gap between the general population and the SCs/STs
needs to be bridged. 1t was only with that purpose of bridging the gap that the Special

Component Plan and the Tribal Sub-Plan were introduced.
Sir, over the vears ... (Time-bell rings)... Sir, I would take just a minute.

Sir, over the years, from 1979 to 2000, ¥ 500,000 crores have been diverted,
misused and people were denied the benefit, but ¥ 5,00,000 crores were spent. That 1s
why, I feel proud to say that Congress-ruled States like Andhra Pradesh and Karnataka
have come up with a non-divertible, non-lapsable legislative framework for the Tribal
Sub-Plan and the Special Component Plan. The Central Government has failed to
ensure that the money belonging to SCs/STs is not diverted. Then, Sir, there is the
pending legislation on reservations. The Rajva Sabha has passed the Act. The Lok
Sabha had returned it as it found certain loopholes there. So, the Government had
assured that it would bring forth the Reservation Act, to codify all the Executive
Orders issued so far that relate to reservation. That fails to find a place here.

Sir, talking about reservation in promotion, the provision for reservation
in promotion has been there since 1955. The Supreme Court had made certain
observations, saying that this reservation would be subject to three factors — merit,
backwardness and adequacy. Considering that we had proposed an amendment,
which had been referred to the Standing Committee. This Government has failed to

incorporate that particular aspect in the President's Address.

Sir, last, but not the least, there was the Atrocities Act brought by Rajivji. Day in
and day out atrocities were committed on the members of the Scheduled Castes and
the Scheduled Tribes. FIRs are registered, cases are heard, but there is no conviction.
Keeping in mind the record of 22 vyears, we made certain amendments. The then
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Govemment had referred it to the Standing Committee. The Standing Committee
had submitted its report. This Government has failed to notify its intention to bring
this legislation and carry out those amendments. Such acts of this Government have
caused certain apprehensions as to whether they are sincere and whether they are true
to their commitment. I urge that they, at least, now mend their attitude and see to it
that what they speak 1is reflected in their actions. In the coming days, we are going to
discuss in the Budget how much they would provide to translate what they say into
action.

Sir, last but not the least, is the Jan Dhan Yojana. They have just mentioned
13 crore accounts. This House should not forget that in the last four vears we had
opened many banks. We had undertaken a drive for financial inclusion. We had,
during our period, opened 24 crore bank accounts. They fail to acknowledge what
the previous Government has done. So, whatever the previous Government has done,
they only put their mark on that, but they did not mention the accounts opened by
the previous Government. In all, Sir, there are several issues, | request, at least, now
the A P. Reorganisation Act and the commitments made on the floor of the House by
the then Government should be honoured and justice should be done to the people of
Andhra Pradesh and also to the people of Telangana. The Telugu people should not
suffer because of the bifurcation. Sir, I would like to conclude by saying that, at least,
this Government should rectify these mistakes and then reflect in action on the issues

that I have brought up. Thank you very much Sir.

MR. DEPUTY CHAIRMAN: Now, I have in the Congress list Shri Praveen
Rashtrapal and Dr. Vijaylaxmi Sadho. Unless they come today, I am afraid they may
not get time tomorrow.

SHRI ANAND SHARMA: We are dropping their names.

MR. DEPUTY CHAIRMAN: Okay, you are dropping their names. Then,
Shri AV, Swamy.

SHRI AV SWAMY (Odisha): Thank you very much, Chairman, Sir, for having
given me this opportunity. Mine is an expression of anguish and not a speech.

As many others spoke for different reasons, [ am saddened at the Presidential
Address that we did not find mention of some of the welcome pronouncements made

by the new government.

There was repeated mention of the name of Mahatma Gandhi in programmes
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dear to his heart like Swachh Bharat Abhiyan, Saansad Aadarsh Gram Yojana and
strikingly the ideal of Minimum Government and Maximum Governance".

Having involved with Gandhiji's Quit India Movement as a member of Vanar
Sena, at the age of 12. [ was a stunned to observe the sacrifices made by the tribal
leaders in courting arrests, getting their properties confiscated and facing bullets
and one of them Sahid Laxman Nayak was sent to gallows in my native district of

undivided Koraput.

To my innocent query of their sacrifices without ever seen Mahatma Gandhi, the
tribal’s simple answer was "Gandhiji's call is for establishment of Gram Swaraj by
which we will get back our Jungle, Jamin and Jal from Raja’s and Zamindars and
their hirelings. The first step towards achieving this dream of ours is by throwing out
the Britishers from our Mother Land who protect and abet the crimes by the Britishers.

Chairman Sir, my childhood aspiration of the tribals, amidst whom I was brought
up, remained forever the ideal for which one should work and, if necessary, die for. The
Government’s shift from this ideal of increasingly empowering rural communities to
evolve into what he called ‘Village Republics” with resources and power to govern
themselves to be masters of their own destiny to the State control as a conduit to

benefit the corporate and the rich, 1s my agony, Sir.

The slogan of ‘Mimimum Government and Maximum Governance’, which meant
true to Gandhian ideals is transler of ownership of resources, power to control and
manage these resources to local communities. The self-governance by the Panchayat
Raj Institutions should have been given priority to transform into units of governance
spread throughout the country and increase maximum governance. In due reverence
to the Father of the Nation, over the years, rural communities have been nurtured into
units of self-governance endowed with the necessary power under the 73rd and 74th
Constitutional Amendments. There isnot even a mention of the Panchayat Raj or the
731rd and the 74th Constitutional Amendments in the President’s Address.

Today also, I found to my horror, nothing has been said about the Panchayats.
Now, there is a new programme. I have spent 60 years with these tribals, whose ideal
is Gram Swaraj, which was repeated by the Government. Today, they talked about
clusters of villages. Which are those clusters? Could they be different from what the
Panchayat Raj Institutions are? Every time, you undermine local self-governance.
That 1s my agony. It is my expectation. [ liked the Prime Minister Shri Narendra
Modi’s declaration on 15th August that the Members of Parliament would be asked to
choose one village to convert that into an Adarsh Gram. I wrote to him. Fortunately,
I got a very good response from the Government. [ wrote, “Sir, I am with you when
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you talk about Gram Swara) and Gandhian ideals. Villages do not exist anymore. It
15 the Panchayat which exists. If you want to do any work, it is the village Panchayat
or the Gram Panchayat which should be the unit of development, not village. It will
be inconsistent with the 73rd and 74th Constitutional Amendments.” At that time,
Shri Gadkari was the Minister of Rural Development. He acknowledged my letter
immediately and changed it into Adarsh Panchayat. Previously, it was Adarsh Gram.
Therefore, I have tried to feel the pulse. He also talked about other big things, which
are of relevance to me, when I work with tribals and other deprived communities, 1
believe he will change it. T expect that Shri Narendra Modi would certainly make
course correction to include whatever changes are necessary to be consistent with the
promises he has made to persons like me and the nation. When somebody talks of
Gram Swara] or Gandhiji, with whom I have not spent time, but I have worked with
his great followers, like Shri Vinoba Bhave, Shri Jayaprakash Narayan, it has some
meaning to me. It is not just propagation of some slogans.

Sir, you have been kind enough to give me time even though my name was not
listed there. Therefore, 1 would, certainly, expect the Government to come back and
see that there 1s already a decentralized form of Government. What 1s that? What type
of powers do they have? Instead of two Governments — State and Centre — a third
Government has come. At that time, when we were working for Panchayati Raj i.e.,
when 73rd and 74th Constitutional Amendments were under consideration and, more
importantly, when the PESA got in, we were dancing with tribals telling that 'now we
have got the power! Then we were telling " Ana gaonre, Ame savkar, Pai gaichhu
Ehi Adhikar" We are the masters in our village; we have got this authority from the
Constitution. We were dancing. What 1s it today? Today, you talk of 10 or 15 cluster
of villages and allow a petty officer to dictate to them that this is a new scheme. Let
that type of imposition be not there. [ am sure, with whatever initial response I got
from Shri Narendraji and then from the Minister of Rural Development, I hope, there
will be course correction. Today, I have selected one village Panchayat. I talked about
Gandhi, not about Aadarsh Gram Yojna — a new programme. You know what was the
response to that? When the programme was launched — I hope you will allow me to

speak for a minute or two more, Sir — ...
MR. DEPUTY CHAIRMAN: Take two minutes more.

SHRI AV, SWAMY: True to Aadarsh Gram on the lines of Gandhiji's ideals, it
is seven villages in Kuliabanda Panchayat of Nuapada which is part of the erstwhile
Kalahandi district, you know what was the response? [ talked about the Aadarsh
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Panchayat, but I was talking in the language of Gandhi. Every household, including
women, came out. There were 5,000 women and there are kalasas in front of every
house. We were saying that from now we will march toward Gandhian ideals of
Panchayvati Raj and our Gram Panchayati will be the first in the country. There was
such an outburst of joy. And, thev have collected, without my telling them, without
going to Collector to beg him or to ask MP to give a grant, ¥ 34,000 for inauguration.
They are poor people. That is the kind of enthusiasm which has been generated when
the language of hon. Prime Minister, Modiji translated into the language of Mahatma
Gandhi. Let them not be frustrated by your undermining — the manner in which,
today, you are bringing in development of cluster of villages ignoring already existing
cluster in the form of Panchayats. I have great respect for Shri Deendayal Upadhyay.
In fact, I was searching for an opportunity to meet him. Let us put that name as
"Deendayal cluster of Panchayats" as a mark of our respect for Shri Deendayal. But,
don't undermine the very fundamental principles of Gandhian ideals as understood by

the people.
Thank vou very much, Sir.

SHRI P BHATTACHARYA (West Bengal): Mr. Vice-Chairman, Sir, our hon.
President, in his Address, in the last line stated “Ek Bharat Shreshth Bharat' . It 1s a
fine slogan, no doubt about it. But, how will it be a Shreshth Bharat? What are the
ways? What steps will be taken so that the country comes out with a clear picture in
the world arena to show that India 1s an example? Sir, in our country, if you see the
way things are moving, nobody can expect somebody saying that my country will be
Shreshth Bharat. There is no proper direction, no political or economic programmes.
On Saturday, the Budget was placed by the hon. Finance Minister.

3ir, 1f you go through the Budget properly, you will see only despair injected in
it. How will the common people, the poor people prosper? How will their economic
conditions be uplifted? There is not at all a way out. Sir, it 1s really very unfortunate to
note that there 1s still illiteracy in big numbers in our country. The Government has no
idea; they have not spoken on any programme as to how they will remove illiteracy.
Earlier, when the UPA Government controlled the administration, the Government had
a clear-cut formula on how it would be done.

[THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN) in the Chair|

But, Sir, unfortunately, now, we are not seeing any clear-cut vision for this
Government. When we went through the President's Address, I felt that it is nothing
but a manifesto of the Bharatiya Janata Party. Sir, of course, a political party has the
right to come out with a manifesto before going to the elections. Certainly, they can
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publish it. They can say such and such is our manifesto and that we will implement
these things when we come to power. But, when we see the President's Address,
certainly, we wanted to see the nside story on how they liked to do it, we wanted
to see the action plan and such things. But, two things are visible now. One 1s the
action part of the Government and another 1s the secret agenda of the Government.
The secret agenda of the Government is, while they are in the Chair of a Ministry,
they are not saying anything. But, what actions they are taking through their party or
through the R3S and other different political wings of the Bharatiya Janata Party, are
very seriocus for our country. Sir, you are aware of the way conversions have come.
That 1s very unfortunate for this country. You will appreciate that in the President's
Address, nothing has been said because the Prime Minister did not say anything about
this matter. Sir, my submission 1s, if our country goes on like this, then what would be
the future of our generation? That is the most important thing which I would like to
bring to your attention.

Sir, my friend, Mr. Seelam has been saying very important things in regard
to Andhra Pradesh. I had been to Andhra Pradesh when Hudhud hit it. The Prime
Minister himself had said that 1,000 crores would be given to it. But, when I visited
so many villages in Andhra Pradesh, I did not see the {ollow-up of this commitment.
The Government officials over there said that only T400 crores have been released and
there was nothing more than that. So, if these things are going on like this, then how
will Andhra Pradesh, which is really very, very poor at this stage, survive? Nothing has
been said in the President's Address. So, I feel that this portion has to be corrected and
the Andhra Pradesh issue has to be included in the Presidential Address. Sir, regarding
inclusive growth, the President has said very clearly, but how the growth will take
place, there is no direction at all. Sir, everywhere in the Budget, we have been seeing
the social structure. They are trying to cut down the amount which has been allotted
by the UPA Government drastically. What for? To give more concessions to the
corporate sector. Sir, in the Presidential Address, there is not at all any direction, any
information, any way-out given by him or the way they would like to drive our country;
that was not at all indicated in the Speech. So, I feel, in this Presidential Address, as
for the public, the people of the country, fSTRTET 3T ST Fie %, these common

people, there 1s no message at all that this Government will go in this direction. The

young people, those who are searching for jobs, how they will get the jobs; how many
jobs will be created; how many jobs will be given to the unemployed youth; through
what process; all these things have not yet been made clear. It has not yet been clear

whether the job creation process in our country will be done by the public sector or
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by the private sector, and how much will be done by the private sector and how much
will be done through the public sector. In some places, we have been thinking that
the Government is trving to give more patronage to the private enterprise, corporate
managements. But, we do not know about the corporate management, what their
commitment to the Government or to the nation is and that how many jobs will be
created by them. That has not yet been announced by them. So, [ feel that, about
inclusive growth, what has been mentioned 1s vague. So, with all these words, I feel

that, this Presidential Address 1s practically not complete.

Agriculturists are now committing suicides and that is going on continuously .
What is the scheme of the Government of India? How would they like to stop this
thing? What procedure would they like to apply to stop this? About their talk with the
State Government has not yet been mentioned. On the one hand, the Government 1is
saying ‘e WY 4TS WA, on the other, we are saying that the farmers are committing
suicide. Do you not think, Sir, that a completely ideologically otherwise and totally
wrong thing, they are presenting to us? So, [ think that again this Government 1s
hiding something from placing it before the President of India in his Speech, so that he

can say it to the nation and Members of Parliament.

Sir, about Panchayats, nothing has been said. About Panchayats, what has been
done by the UPA Government, is the last thing and after that they did nothing. No
further commitment has yet been announced by the Government of India. About
the three-tier Panchayat system — how they would like to modernise it; how they
would like to give much more money; how they would like to give much more power;
nothing has been said about that.  Sir, when Rajiv Gandhi was the Prime Minister, he
took the nitiative to make these Panchayats more powerful. After that, we have seen
that the rural economy has changed thoroughly which is due to the newly introduced
Panchayat system. But we had the great hope that this Government will also be thinking
in a different line and they will give us a new light through which the panchayat
system will be much more attractive in our country, and through the panchayat system,
we will be able to develop our nation. Sir, you will be knowing after changing the
Constitution, it has been stated very clearly that for any development issue in the rural
India, the Gram Sabha must come out with a resolution. But when the Gram Sabha
will be coming out with a resolution, that has to be properly mentioned and proper
decision ought to be taken by the Government of India. But we know that in so many
cases, particularly in the private sector, the Government is trying to change the Land
Bill. Why 1s the Government trying to change the Land Bill? It is because they want to
give much more concessions to the corporate sector so that they can purchase the land
forcefully from the rural people. Why are they doing this thing? We read in different
articles of Bankim Chandra Chatttopadhyay, Rabindranath Tagore and some other big
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writers in Bengal how the zamindars used to capture the land from farmers Again,
we are trying to introduce, not zamindars, but in a transformation, a different
character, ie., these corporate people. They are giving them power so that they
can get the land from farmers So, all these things are there. Sir, had vou gone through
the President’s Address, you would have seen that there is not a single word as to how
the farmers’” land will be protected. Sir, 1 would like to mention another two-three

things.

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): You
please conclude it. You have already taken sufficient time.

SHRI P. BHATTACHARYA: Sir, give me just one more minute. Sir, [ would like
to say something about tea garden areas in Bengal and Assam and other plantation
workers. The time has come that the Government should give serious attention to
these areas because vacancies are there. No new plantation arrangements are being
made. The economic crisis precipitated; the farmers are not getting proper price for
their produce. The labour is not getting wages. Sir, it is in a very critical situation. So,

something has to be done in this regard.

Sir, the jute industry in Bengal is also in a very critical stage. 1 had a great hope
that at least one line on jute industry will be included in the President’s Address.
But, unfortunately, we could not find it there. So, with all these things, I feel that the
Government should recast the President’s Address...

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Please

conclude.

SHRIP BHATTACHARYA: ...and to incorporate all these points in the President’s
Address to give the benefit to the people of our country. Thank you, Sir.

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Now, the
discussion on the Motion of Thanks on the President’s Address will further continue
tomorrow. And, now, 1 would take up the admitted Special Mentions for today.
...(Interruptions)...

SPECIAL MENTIONS

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN):
Shri Mansukh L. Mandaviya. Not present. Shri K. R. Arjunan.



